cour ‘mkutchehry Company : Sol Infotech Pvt. Ltd.
Website : www.courtkutchehry.com
Printed For :

Date : 24/08/2025

Babu @ Abdul Rasheed Vs State Of Kerala

Court: High Court Of Kerala

Date of Decision: May 22, 2023

Acts Referred: Code of Criminal Procedure, 1973 &€” Section 41A

Hon'ble Judges: P.V.Kunhikrishnan, J

Bench: Single Bench

Advocate: K.M.Sathyanatha Menon, A.Santhoshkumar, Maya M.N., M.Rajendran Nair, M.Santhy

Final Decision: Disposed Of

Judgement

P.V.Kunhikrishnan, J

1. The petitioner in these bail applications are the accused in Crime Nos. 651/2019, 1020/2019, 1120/2019, 1909/2019
& 36/2021 of Museum Police

Station.

2. Today, when these bail applications came up for consideration, the learned Public Prosecutor submitted that the
investigation in these cases were

already over and the final report is also filed before the Jurisdictional Court. If that is the case, this bail application need
not be retained. There is

already an interim order in these cases to the effect that, the petitioner shall not be arrested, until served with notice
under Sec.41A Cr.P.C. In such

situation, the petitioner can be directed to appear before the court concerned, if not alreadyA, appeared, and ifA, anyA,
applicationA, forA, bailA, is

submitted by the petitioner before the court concerned, the court concerned will consider the same in the light of the
fact that there was an interim

order in these bail applications.

With the above observation, these bail applications are disposed of.
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